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HIGH COURT OF J & KASHMIR AND LADAKH AT JAMMU/1

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
+ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ab- /RG/LP Dated:bad.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms.
D/O Manzoor Ahmad
R/O Sir Syed Abad

Barjish Manzoor
Bhat

Bemina H.No.133 ehsil Shalteng. District Srinagar

vide notification No dated 21– tj-\oYbfor a period of

one year has been extended til 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as an
c

By Order
g/

!istrar (L.P)Assist:

Dated. 6 t .2025N,; %Lib -'\{, RG/LP
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Barjish Manzoor, Advocate

. .....for information and necessary action.

AssistanFR1 istrar (L.P)
I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 158 of 2025/RG/LP Dated: 29.01 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aiman Iqbal
D/O Mohmmad Iqbal Parray
R/o Barwulla, Tehsil Kangan, District Ganderbal

vide notification No. 2+13 of 2023/RG/LP dated 22.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
soygtl bdorabe date of expiry unless thMMmtae final enrolM=
c Md there before.

By Order

istrar (L.P)Assistan
No: 3697-3703 RG/LP Dated: 29.01.2025

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Ganderbal
CPC e-Courts, high Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aiman Iqbal, Advocate

. ..... for information and necessary action.

q
d/B
istrar (L.P)Assista'ht R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 159 If 2025/RG/LP Dated: 29. 01.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asma Mushtaq
D/o Mushtaq Ahmad Wagay
R/o Brariangan Uttersoo, Herpora, Tehsil Shangus, District Anantnag

vide notification No. 940 of 2022/RG/LP dated 27.07.2022 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and ahtecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
>efore the date of emirv unless the absolute/final enrollmentE=
c

By Order

Assista itrar (L.P)
No: 370+10/RG/LP Dated: 29. 01.2025

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Asma Mushtaq, Advocate

. .. ... for information and necessary action.

k
}trar (L.P)Assistant
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

Mr. Ibrahim Javaid
S/o Javaid Ahmad Shah
R/o Nishat near Police Station Batgoo, Tehsil Khanyar, District Srinagar

136 of 2023/RG/LPNo

extended

Certificates/LL.B De' from the concerned

his/her character an. ;edents from the CID

The renewal 'nsion of provisional licence/enrollment must bemmIMeHmIMllMsought before the date onpi
BIWHMMHnlmTM

vide notification

year has been

No: 3711-:17/RG/LP Dated: 29.01.2025

Copy forwarded to the: -
1

2.
3.

4
5.

6.

7

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 160 of 2025/RG/LP Dated: 29. 01 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

dated 27.12.2023 for a period of one

till 31.03.2026 subject to the verification of his/her

University and verification of

By Order he,
Assistant jlegistrar (L.P)

Principal
Secretary, Bar
Manager,
Government
President. J&K
CPC e-Courts,
the official
Incharge Lil
also keeping
Mr. Ibrahim

for i

District

(J lent
e

ligh Court Wing
of the same

Javaid, Advocate
nformation and necessary action

and Sessions Judge, Srinagar.
Incil of India. New Delhi.

Press, Jammu for publication in the next issue of

ligh Court Bar Association, Srinagar.
ligh Court of J&K and Ladakh, Jammu for uploading on

Jammu/Srinagar for information and

;trar (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: _,lx /RG/LP Dated:ZI tsP.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bakhtawar Hussain Bhat
S/o Ali Mohd Bhat
R/o Sonapatt, Peer Mohalla, Tehsil Beerwah, District Budgam

vide notification No.Tc\\a _}AU dated :<-\\–LsU for a period of

one year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of eu)i'MRss the aM}tute/finat enrollm@nt as anBEMMMI!

By Order

„„.kd=„„„
2025 /N,.' qq\&- in RG/LP

Copy forwarded to th

Dated:h .&l

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bakhtawar Hussain Bhat , Advocate

. .....for information and necessary action.

AssistantTte%istrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:ibId+ bb: _/RG/LP Dated:bS 61.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Hashmat Un Nabi
D/o Ghulam Nabi Ganai
R/o New colony, Garoora, Tehsil & District Bandipora

vide notification No.A TO \l dated a' :i'lb+or a period of

one year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date @fMy unl®s tMr MRt@final enrottMM
Ad@cate is order@llmbefore.

By Order

Assista istrar (L.P)
\ ITS 4\ Dated: :La .b\..2025

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Hashmat Un Nabi, Advocate

. .. ... for information and necessary action .

A s s i s t a n t R E r a r ( L B P )r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 163 If 2025/RG/LP Dated: 29.01.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aadil Ahmad Malik
S/o R$'az Ahmed Mali
R/o Balapora, Tehsil Keegam, District Shopian

vide notification No. 2815 of 2023/RG/LP dated 26.12.2023 for a period of one

year has been extended till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrottment&M
© MllM®fM©

By Order q P
:gistrar (L.P)Assista

No: 3732-38/RG/LP Dated: 29.01.2025

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Shopian.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Shopian.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aadil Ahmad Malik , Advocate

. ..... for information and necessary action.

itrar (L.P)Assista

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \hq Loaf /RG/LP Dated:n .'l .2025

Provisional admigsion granted under Advocates Act, 1961 in favour of

Mr. Zahid Ahmad Hajam
S/o Muhammad Ram£an Hajam
R/o Brenwar Tehsil Chadoora, District Budgam

vide notification No. 'LOL3 dated :Lg- IL->'ISfor a period of

one year has been ext8nded tJ 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the daiMf expiry mr Mthe abso[tale a
liBMt@is oi@mllm®fM©

By Order a

Assista49degistrar (L.P)
N„ b %.\-'\( RG/LP D,t,d;U.61 .2025eF-
Copy forwarded to th
1

2
3'.

4
5.

6.

7

Principal District pnd Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Zahid Ahmad Hajam, Advocate

. .. ... for information and necessary action.

P//
hal

Assistan’t Rd£istrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \bE '\ ib:LF /RG/LP Dated: IIB) .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Danish Fayaz
S/o Fayaz Ahmad Ganie
R/o Wakura, District Ganderbal

vide notification No g)–i, -62- dated )I-\) -la:L3for a period of

one year has been extended tilF31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the atM) me/Z+inal enrottrMlas an
c

By Order a
;trar (L.P)Assistaht

61 .2025No: \qh\-SL RG/LP Dated

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websi
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Danish Fayaz , Advocate

. .....for information and necessary action.

Assistant RJgistrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Uk jntC /RG/LP Dated:ljtI .2025

Provisional admigsion granted under Advocates Act, 1961 in favour of

Mr. Aamir Manzoor
S/o Manzoor Ahmad (ioj ri
R/o Manjgran, BoniyaF, Tehsil & District Baramulla

vide notification No :LOEB dated :LQ- \L-\n)3 for a period of

one year has been extended tM 31.03.2026 s„bject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provIsional licence/enrollment must be
I efore the date of ewiry unless the absolute/ M1 enrollment M
AdMate is ormMe before.

By Order

No: %nSl>–SI
Assistallt lgistrar (L.P)

Dated:T\ .61 .2025 Y’G/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aamir Manzoor, Advocate

. .....for information and necessary action.

ht:„.„„
%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: h IS /RG/LP Dated: :h. '1.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Roshan Iqba
S/o Ghulam Hassan Shah
R/o Diver Lolab, Peer mohalla, Tehsil Sogam, District Kupwara

vide notification No. b Lz>1-> dated 23 –\ L)e)23 for a period of

one year has been extended til&31.03.2026 s„bject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the datM©f}expiry Mt @ the absolute/r nenM
@cl

By Order

Assista£€

Dated, &1 .2025

b'

itrar (L.P)
No: \an\ oR] RG/LP

gopy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Roshan Iqbal, Advocate

. .. ... for information and necessary action.

Assistan: Rl istrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \\$ ALt /RG/LP Dated:i't. 'J .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shaista Raheem
D/O Abdul Raheem Dar
R/O Diarwani, Mirat;ad Lane No.14, Batamaloo, Tehsil Central Shalteng,
District Srinagar

vide notification No. 1 a U>bE dated 2–g–“l-:L.,\Lfor a period of

one year has been extendedVtitt 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the d8tlZ©f expiry unless the absoliEtWIal enrolllMr M
©cMMMllmek®M

By Order

A s s i s t a n t Re s t r a r ( L + P )

Dated: A .t1 .2025 %-N„ %in Q-&b tG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shaista Raheem, Advocate

. . .... for information and necessary action.

Assistant Registrar (L.P)V
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \RbA

q

a'IC /RG/LP Dated:>1. c,1.2025

Provisional admigsion granted under Advocates Act, 1961 in favour of

Ms. Shehriyar Mushta
D/O Mushtaq Ahmad Mir
R/O Shah-i-Ham(Ian Colony, Krangsoo, Tehsil & District Anantnag

vide notification No. ) SIS d :b dated aj- \ I-laB for a period of

one year has been extended d 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exWrv unless the absotume final enrottmentR-AmMMM11mmm

By Order

itrar (L.P)Assista

01 .2025No: \>l&S -R\ Dated: >q

Copy forwarded to th
1:
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazbtte
President, District Bar Association, Anantnag.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official websitl
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shehriyar Mushtaq, Advocate

. .....for information and necessary action.

a
iistrar (L.P)Assista

Sr



88

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Jh

D/O Bashir Ahmad Bhat

No: \n\ A /RG/LP Dated:b1. '1.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bisma Bashir Bha

R/O Hardu Dehruna Lnantnag, Tehsil Dooru, District Anantnag

vide notification No. .g :LZ >oL' dated 26-1 L->aB for a period of

one year has been extended tilP31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought be©©re thMe Fate of emv untessXtIR absoluit@hnal enrottmentF
Mv mlBhere befomr

By Order
b'

AssistalfIiigistrar (L.P)
Dated , al .2025m; laSt –iD .RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Anantnag .

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bisma Bashir Bhat , Advocate

. .. ... for information and necessary action.

itrar (L.P)Assista
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ \ILb' 8_/RG/LP Dated:A. q.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Haaris Khan
S/O Aijaz Ahmed Khan
R/O Lane 21, Maharjapora, Bye Pass Batmaloo, Khan Colony, Tehsil South
District Srinagar

vide notification No. La I 26 B dated :LA- \ t-->A13 for a period of

one year has been extended Yin 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the daltne ©f expiry ®llesr )$olute/finM roirmMMMEmAm

By Order

itrar (L.P)Assista

No: \n\\- BBbC tG/LP Dated: >q . q .2025 qF
Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping recbrd of the same.
Mr. Haaris Khan, Advocate

. .. ... for information and necessary action.

:/

AssistanfR£istrar (L.P)
Of
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \ag bIg /RG/LP Dated: II. '1.2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Wasil
S/O Mushtaq Ahmed
R/O C:hammer Dori Zaina Kadal, DalaI Mohalla, Tehsil Tashwan, District
Srinagar

vide notification No gaG IXoL3 dated :Lg-\h:Lo)3 for a period of

one year has been extended tiIY31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
)eMMaLe ©+xpjrytnIess the absolute/mr I enrollment as an
Advocate is ortmlIMe before.

By Order

istrar (L.P)Assista
No, B&bj'j3 IG/LP Dated:H .61 .2025 <%
Copy forwarded to th
1
2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Wasil , Advocate

. .. .. .for information and necessary action.

q
If

fRYgistrar (L.P)Assista
/3
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N., \n\' }bB; /RG/LP Dated::Ll.61 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irfan Ahmad Pir
S/o Ghulam Jeelani Pi
R/o Behnipora (Rattanpora), Tehsil Zachaldara, District Kupwara

,id, ,,tin„ti,, N,. qS \ HLt dated I]-aq-24L:Lfor a period of

one year has been extbnded hn 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrpes from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expirv unless the absolute/final enrollment as anMM

By Order

Assista
2025

!istrar (L.P)
N„ B&\q- lb RG/LP Dated: a .G )

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, Distri8t Bar Association, Kupwara.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping recbrd of the same.
Mr. Irfan Ahmad Pir, Advocate

. .. ... for information and necessary action.

a ;’
AssistaJt$e&strar (L.P)
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HIGH COURT OF
(Exercising powers

JAMMU & KASHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ns q )bA /RG/LP Dated i'\ - 1 .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umar Ahmad ReShi
S/O Gh Qadir Reshi
R/o Utikoo Bangil , Tehsil Kawarhama, District Baramulla

vide notification No. ) 86 (
one year has been extpnded til

dated U- \bDa>3 for a period of

31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licetce/enrollment must be
wUb> foret he date of expiry unless the absolute/final enrottmenMn
c WMd there bef®©

By Order

Assis bel

b) .2025

istrar (L.P)
No: B&N->t ,RG/LP Dated: Z'i

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, GoveFnment Press, Jammu for publication in the next issue of
Government Ga£ette
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Umar Ahntad Reshi , Advocate

. ..... for information and necessary action .

Assistalt Re\£istrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: FIt i /RG/LP Dated:h.al .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Mr.Mohi Ud Din Lon
S/O Gh. Mohi U Din Lone
R/O Sumlar Shoakhbaba Bandipora, Tehsil & District Bandipora

vide notification No 26%) dated bI -\\->13 for a period of

one year has been extpnded till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrpes from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless thMMs lute/finat enra©iIMtM
c

By Order q
1}/

b Hi,strar (L.P)Assista

Dated: )q .bt .2025N,; 3d:LB – Sh RG/LP
Copy forwarded to th.

1:
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Distrrict Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muzafar Mohi Ud Din Lone, Advocate

. .. ... for information and necessary action.

Assistant TegYstrar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Nb- /RG/LP Dated::n.') .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nuzhat Nasreen
D/O Ghulam Hassan Bhat
R/O Khawja Gilgit Batpora Sopore, Tehsil Sopore, District Baramulla

vide notification Fa a/F La dated gO-67.2o22',for a period

one year has been extpnded till 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
&owHbefQJe the date of expiry unless the abSOlml ie/final enrollmeW{as an
c M! there kHfM

By Order

*„kC„.„.„
.2025 hr'JN,: b&BS -tX\ ,RG/LP

Copy forwarded to th

Dated: 2'i .bl

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nuzhat Nasreen, Advocate

. .. ... for information and necessary action.

'ar (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \la '\ >6)–g /RG/LP Dated:94.6) .2025

granted under Advocates Act, 1961 in favour ofProvisional admission

Mr. Muzaffar Ahmad
S/O Gh.Hassan

Malik

R/O Monghall, Tehsil & District Anantnag

&o23 for adateda

extended till 31.03.2026 subject to the verification
les from the concerned

ltecedents from the CID

vide notification No period of

of his/herone year has been

Certificates/LL.B Degl University and verification of
his/her character and

The renewal / extension of provisional licence/enrollment must be
souaht before the date of exDirv unless the absolute/final enrollment as an
Advocate is ordered there before

By Order

istrar (L.P)Assista/n

R&qb4,& RG/LP

Copy forwarded to the

No: Dated: Ll .oF .2025

1
2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Bar Association, Anantnag .

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Muzaffar Ahmad Malik, Advocate

. .. ... for iNformation and necessary action.

Assista1,t l&gi,t„r (L.P)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers df Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \aS /RG/LP Dated:24 .q .2025

Provisional admipsion granted under Advocates Act, 1961 in favour of

Ms. Aiman Jan
D/O Farooq Ahmad Mir
R/O Batagund Tral, Naibasti Tehsil Tral, District Pulwama

vide notification No. USEr dated a3 -ag-)c,IT for a period of

one year has been extended tIl 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of env unless &he absol dMiinal enrollmenG
At[here before3

By Order „;;,..,h=„.„.„
No: q&t\q-SS R

theCopy forwarded to

G/LP Dated: Iq . 6 \.2025 9F

1'

2
3.

4
5.

6.

7.

Principal Districtand Sessions Judge, Pulwama.
Secretary, Bar Council of India, New Delhi.
Manager, GoveFnment Press, Jammu for publication in the next issue of
Government Ga2ette
President, District Bar Association, Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aiman Jan, Advocate

. .. ... for information and necessary action.

q
Assistant Re: lr (L.P)

P
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \% :\ >bB /RG/LP Dated% .6) .2025

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Mahoora Aashaq
D/O Aashaq Hussain Mir
R/O Onagam Bandipora, Tehsil & District Bandipora

vide notification No.1 gt& nOT dated I-j-\L-:>Q23for a period of

one year has been extended tili bl.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
nless the absolute/final enrollment as an

mocate is ordered there before.

By Order
T/

AssistaJFI+&gistrar (L.P)
No: B&EC –GI RG/LP Dated,)J .6) .2025

'#f
Copy forwarded to the: -

Principal District and Sessions Judge, Bandipora.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in
Government Gazette
President, District Bar Association, Bandipora.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Mahoora Aashaq, Advocate

. ..... for information and necessary action.

1
2
3. the next issue of

4
5.

1/

istrar (L.P)Assistan
g

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \a\ b\ ,Lug /RG/LP Dated:>q. '1.2025

Provisional admi£sion granted under Advocates Act, 1961 in favour of

Mr. Shabaab Aalam Paray
S/O Zahoor Ahmad Paray
IUO Chinar Colony Umarabad Zainkote, Tehsil Shalteng, Distrtict Srinagar

vide notification No. 6 :b )> dated 2 g–Dq,Ie,2-)- for a period of

one year has been extended All 31.03.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exPirY unless the absolute/final enrollment as an
@

By Order

itrar (L.P)Assistal#

LR
Copy forwarded to the

N„ ?,8k3ds G/LP Dated: :M . bl .2025 'Jf

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shabaab Aalam Paray, Advocate

. .. ...for information and necessary action.

:rar (L.P)RlAssistan
+

e


